TEETE AT

GOVERNMENT OF JAMMU & KASHMIR U.T

OFFICE OF THE DEPUTY COMMISSIONER RAMBAN

E-mail:- dcramban-jk@nic.in Fax/Ph. 01998-266906/266789

The Consultant Judicial,

Hon’ble National Green Tribunal,
Principal Bench,

New Delhi

No: DCR/ARA/2024-25/4¢| - § 2 Dated: 0 }.12.2024

Subject: Compliance Report of Deputy Commissioner, Ramban in compliance
to Hon'ble National Green Tribunal directions dated 18.11.2024
passed in O.A No. 706/2022 titled Asgar Ahmed Najar v/s Ministry of
Environement, Farest and Climate Change & Others.

Sir,

In compliance to the directions of Hon'ble National Green Tribunal,
Principal Bench, New Delhi order dated 18.11.2024 passed in O.A No.
706/2022 titled Asgar Ahmed Najar v/s Ministry of Environment, Forest and
Climate Change & Others the compliance report of the Deputy Commissioner,
Ramban may kindly be taken on record and place before the Hon'ble NGT for
consideration.

Yours Faithfully,

Baseer<Ul-Haq Chaudhary (IAS)
- Deputy Commissioner,

Ramban
Copy to:-

1. Sh. G. M Kawoosa, Additional Standing Counsel for UT of Jammu and
Kashmir, New Delhi for information and necessary action.
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Before the Hon’ble National Green Tribunal Principal Bench

Original Application No. 706/2022
(I.A No. 260/2022)

Asgar Ahmed Najar ....Applicant
V/s
Ministry of Environment, Forest and Climate Changer & Ors. ....Respondents

IN THE MATTER OF:Report on behalf of Deputy Commissioner, Ramban
interms of Hon’ble NGT order passed on 18.11.2024.

MAY IT PLEASE YOUR LORDSHIPS.

The undersigned being Deputy Commissioner, Ramban submits that while hearing
on 22.10.2024. Personal apperance of the undersigned was called by the Hon’ble
NGT. During the course of adjudication, the Hon’ble Tribunal passed directions at
Para 03, the operative part of which is reproduced as under:-

“In the cirecumstances, we find no option but to direct Deputy Commissioner,
Ramban to remain present on next date to explain as to why compensation is not
payable to applicant in view of documents relied by him which is at page 445 of
paper book”.

It is submitted that, while hearing on 18.11.2024. During the course of adjudication,
the Hon’ble Tribunal had passed directions, the operative part of which is
reproduced as under:-

“23. Today when the matter was taken up, neither Deputy Commissioner, Ramban
is present nor any counsel has appeared on his behalf and in fact on behalf of
State Authorities no one has represented.

24. In these facts and circumstances, we have no option but to issue bailable
warrant to Deputy Commissioner, Ramban of the sum of Rs. 25,000/- to the
satisfaction of the arresting officer, in exercise of our powers and in terms of
provisions of Section 19(4) (a) of National Green Tribunal Act, 2010 read with
order XVI Rule 10(3) and Section 15 of Code of Civil Procedure, 1908 for
securing presence before Tribunal on the next date i.e. 09.12.2024”.
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In Compliance to the above directions passed by Hon’ble NGT, this office vide No.
DCR/ARA/2024-25/428-30 dated 26.11.2024 issued directions to Sub Divisional
Magistrate, Banihal to submit report regarding the damage of proprietary land of the
petitioners reflected in page no. 445 of paper book.

The Sub Divisional Magistrate, Banihal vide his communication No. SDMB/2024-
25/1028-30 dated 03.12.2024 submitted his report. After perusal of report it has
been found that a natural stream is flowing from audit of Tunnel T77 which
culminates at the Bishlari Nallah. The stream is flowing through the land of the
applicants bearing Khasra No. 211 and 212 and culminates at Khasra No. 582 which
is State Land. The executing agency M/S ABC Infra Ltd. has constructed a RCC
Drain in the natural stream from tunnel audit to Khasra No. 582 (State Land)
through Khasra No. 212 and 211 till the Bishlari Nallah to avoid any soil erosion.
No crop damage has ever been reported in the Khasra No. 211 and 212 which is the
proprietary land of the applicants. The area showing audit Tunnel, Natural Stream,
RCC Drain, Prop land of the applicants bearing Khasra No. 211 ,212 and State Land
bearing Khasra No. 582 depicted on Google imagery and photographs are enclosed
for reference to the Hon’ble Tribunal (copy of report is enclosed as Annexure-I).

In the light of above facts, it is submitted that the petitioners are not entitled for the
crop compensation in respect of Khasra No. 211 and 212 which is mentioned at page
No. 445 of paper book.

IN THE PREMISES:

It is therefore, respectfully prayed that the report on behalf of Deputy
Commissioner, Ramban may kindly be taken on record and the O.A may kindly be
dismissed.

Place: Ramban
Dated. ®3- %~ 32y

Baseep<Ul-Haq Chaudjiar§ (IAS)
Deputy Commissioner,
Ramban
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GOVERNMENT OF JAMMU AND KASHMIR (UT)
OFFICE OF THE SUB DIVISIONAL MAGISTRATE BANIHAL

The Deputy Commissioner

Ramban

NU.';m)gjz,ﬂZl};‘Js-l o) 8-30 Dated:03/12/2024
Subject: Submission of Factual Report in 0.A No. 706/2022 (I.A

No0.260/2022) titled Asgar Najar V/S Ministry of Environment,
Forest & Climate Change & Ors-regarding.

Sir

Kindly refer your letter No DCR/ARA/2024-25/428-30 dated
26/11/2024 regarding the subject cited above. In this regard it is submitted
that during the hearing of the instant case on 22/10/2024,the applicant
has relied upon the document placed at page No 445 of paper book claiming

that by virtue of the document placed at 445 he is the owner of the land in
question and hence he is entitled for compensation.

In this regard undersigned visited the spot along with the
Tehsildar Banihal and patwari concerned. During the spot inspection it was
found that a natural stream is flowing from audit of Tunnel T77 which
culminates at the Bishlari Nallah. The stream is flowing through the land of
the applicant bearing Khasra No 211 and 212 and culminates at Khasra
No.582 which is state land. The executing agency M/S ABC infra Ltd has
constructed a RCC Drain in the natural stream from tunnel audit to Khasra
No 582 (State Land) through Khasra No 212 and 211 till the Bishlari Nallah
to avoid any soil erosion. No crop damage has ever been reported in the
Khasra No. 211 and 212 which is the proprietary land of the applicants. The
area showing audit Tunnel, Natural Stream, RCC Drain, Prop land of the
applicant bearing Khasra no. 211,212 and state land bearing Khasra no.

582 depicted on Google imagery and photographs are enclosed for
reference.

In view of the above it is submitted that although the land
bearing Khasra no 211 and Khasra No 212 is the proprietary land of the
applicants but no crop damage is reported in the land bearing Khasra no.

211 or 212 and hence the applicants are not eligible for crop damage
compensation.

The report of the field staff along-with photographs is enclosed

for reference.
Yours Faithfully
diz-wa ar J
f“sm

Sub Divisional Magistrate, BanihaP

Copy to the;

1. AddI. Deputy Commissioner Ramban for favour of kind information.
2. ARA to Deputy Commissioner Ramban for favour of kind information.
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